\ 2021 TEM NO. 10 COURT NO. 3 SECTION Xl I A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).22723/2010

(From the judgenent and order dated 18/02/2010 in WP No. 1564/2010

of The H GH COURT OF A. P AT HYDERABAD)

GR. HYDRABAD MUN. CORP. Petitioner(s)
VERSUS

M PRABHAKAR RAO Respondent ( s)

(Wth appln(s) for c/delay in filing SLP, pernission to file

addi ti onal documents and prayer for interimrelief and office

report)

Date: 27/09/2010 This Petition was called on for hearing today.

CORAM : HON BLE MR, JUSTI CE R V. RAVEENDRAN
HON BLE MR JUSTICE H L. GOKHALE

For Petitioner(s) Ms. Anuradha Rustagi, Adv.
Ms. D. Bharathi Reddy, Adv.

For Respondent (s) M. A Dashratha, Adv.
M. Naveen R Nat h, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Perused the letter.
Counter to be filed in four weeks and rejoinder in

four weeks thereafter.

List the matter after eight weeks in 'after notice
matters’ category.

( Ravi P. Verma ) ( MS Negi )
Court Master Court Master



